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0.A.I2/95 

4.9.95 . M.r S.Roy for the applicant. 

Mr A.K.Choudhury,Addl.C.c.S.0 
• far 	r:eSfldeflts. 

The respondents have not so far 
.'• 	'.:.decidd the'pploation of the apliant 

riled in February,1995 pursuant to order 
dated 14.12.94 in the O.A. 	Ir Roy there-. 

fore is right in submitting that a final 

operaTtive order may bc passed in terms 

of paragraph 10 of the order in the 0,A. 

.nd. the .respondants moy bo directed to 

implement the same. We however, think 

hat some more time may be allowed to the 

respondents to decide the application 

before such order is passed. We therefore 

direct thc respondents to dispose of the 

application of' the applicant within a 

period of six weeks from the date of 

receipt of the copy of this order. It is 

made clear that if no decision is taken 

* 
,r > 

within that time then having regard to 

the provisions of the Act we may proceed 

to pass final, ardors as prayed without 

waiting for the disposal of the said 

application. 

O.A. is adjourned for admission 

to 3.11.1995. 

4t,__7 	WJ_/ 
Member 
	

Jic e-.Chai rman 
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O.A. /7_9 /95. 

301.95 	Mr S.Roy on leave. 

Mr A.K.Choudhury,Addl.C.G.S.0 for 

respondent No.1. 

Mr R.Sarrna for Mr S.P.Ktaki 

standing counsel of the Govt. of Tripura.: 

Thor respondents request for 

8 weeks adjournments. The application 

i s  accordingly adjourned to 15.12.95 for 

admission. The Govt. of Tripura is ex-

pected to pass the final order on the 

application of the applicant which they 

• were directed to pass on 4.9.95 before 

the aforesaid date. 	
/ 

Member 	 Vice—Chairman 

pg 

I 
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1512.95 	 Mr S. 	Roy, 	Advocate 	for 

pplicant, from Agartala is not present. 

Mr A.K. Choudhury, 1earnd Addi. 

S 	C.G.S.C., and Mr R. Sarma for Mr B.P. Kataki, 

Standing Counsel for the Government of Tripura, 

re present for the respondents. 

The learned counsel for the respond-

Pnts produced a copy of the order passed 

by the Government of Tripura (Appointment 

And Services Department), 	No.F.23(1 l8)-GA/93 

dated 1.12.1995 and submit that as the relief 

nrayed in the O.A. ha already been granted 

to the applicant the O.A. may be disposed 

of. The order shows that the Governor has been 

Dleased to sanction the payment of the speacial 

ay in accordance with the order passed by this 

Tribunal in the O.A. However, we find from the r 
order that the sanction is provisional and it is 

- 	
nurported to be made subject to the decision of 

the .Supreme Court when it is given in the SLP 

against the decision of the C.A.T., Chandigarh 

Bench in Pritam Singh -vs- Union of India and 

others. By insisting upon such undertaking the 

• . 	• 	 . . 	 respondents are trying to subject our order 

	

• 	 in the O.A. to the decision in appcal which is not 

• 0 
filed against our ordei but in some other case by 

different Bench dhd in respect of different 

Darties. We are not able to dispose of the 

Application as the applicant will shave to be heard 

• 	. 	 on the point of this undertaking. 	 • 

The Government counsel for the State 

of Tripura shall take necessary instructions from 

the Government in the light of above observations. 

O.A. adjourned for admission/orders 

to 29.1.19965 / 	 - 

A copy of this order be sent 

c- /J/- 9A to the applicant for information and informing 

him further that he may remain present either 

in person or through Advocate on that date. 

f)vr 'Hi- 	 S 	 failing which the O.A. may be dtsposed..of in his 

absence. Copy of the order may also be furnished 
0• 	

• 	/ 	
to Mr A.K. Choudhury and Mr R. Sarma. 

Vice-Chairman 

Member 	7 
* 	 nkm 
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132"96 	Mr.$.oy for the app1icint. 

rir.A.X.choudbury. Adti.C.(.S.C(i1I 

129/9' to 132/IS and PIr..haz*a 
in 0.Ji.1$9/95)for 

cciipondents. Mr.W..Pat1ak for $r. 

8,p.katak1, for Rsenu.nt N.2in 

all mttcr3.) 
In view of our obe.rvatios in para 10 of 

of tho ordor dstt 14/12/4 in the O.A. the 

undertaking Uirect4 to be given and the 

provicional oenction appear to be in oxter. 

Uoth counue.te infort that the appUcnt has' 

already given undsrking and the payment has 
also been made. Rence nthig iuxiiives in 

/ 
	

the O.A. for decision. O.)* is acordingiy 

6iapose1 of. This order is without prejud.ic 

to future proceaiins in the light of 
Suprie Court lec.teion U arise. 

ow 
t3.2-t, 

- 

7DIo. 

1- 

in 

4,6k, 
Vice-Chairesi 

A 
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(See Rule 1.) 
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O A. NoI...../1995 

APPLICATION UNDR 3T33CT1ON 19  OF TTh ADNISTRUVi TR!BUN.L 
ACTt 1985. 

Title of the Case s ShrI D.K.Bhattacharjee ....,. Ppplicant 

SU B- 

Union of IndIa & 2 others 	 Respondents. 

INDZ 

Sl.No. DescriptIon of documents 	Page Nos. 
relied upon z 

1. 	kPlICatIor. 	 .•...... 	1 - 	9 

20 	MMUREC- 	Judinent 
passed by the 
Ibn'ble Tribunal 

on 14.12.1994 •'•• 10 	25 

3. 	N1XUR1 — 2 Represnttion of 

the Applicant 
dated 1.2.95 to 
the Respdt No • 2 •.. 	26 

- TiITiTIiT 
Signature of the ipplicnt. I S • S • S • S • • • • I • I • • 5 S • S e I S I S S I I I I S I S I • S S I S I S S I • S • S S S 

Fbr use in Tribunal's Office 

I Date of Filing * 
OR 

Date of receIpt by 	
) PostaL flegstratIon t 	 SIgnature 

L_________ 	 for rtusaa 



IN THE CTR. AD 14111 1STRATIV TRIBUNA J 
WWAIIATI NNCR $ cifl 

0. . No... .... ... .l3$ 

Slu"j. D. K. Bhattachrjee 	
!1DLICANT ••••..., us...... •• ••sSs•I.S S. 

AND 

Union of India, represented by the 

Secretary, Nnistry of Personnel, 

Public Grievances and Pens ion, 

(Department of Personnel and Training) 

Government of India t New Delhi; 

The State of Tripura, represented by the 

Chief &ecretijry to the Government of Tripura, 

Agart ala; 

The Accountant General, 

'tPUra t Agartala; 

R1 SPONDNT3, 

I. Particulars of the flpplicant $ 

 Name of the Applicant *.. Shx'i D,K.Bbattaoll arjee  
 Naineot Fat1r Lt. D.fl.BhattcIiarjee 

4 

Age of the Applicant 

Dasigntjon and partL. 

CUlars of Qffice(Naine 

and station) in which 

employed or was last 

z..About 60 years 

Additional $ecretjy to the 

Gpvernmej' Tripura, 

CIvIl Secretaplate, 

Agartai. 
employed before ceasing 

to be in service 

cont.,. •  .p/2 

0 
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S., 

Office address :- 

Address for serving 

Notices $ 

2. Particulars of the 

Respondents : 

2 	s 

Ibos not arise aince retired 

,33/7/3993 
Shri D•K•  Bhattacharj ee, I (retired) 

	

80, 	haura• Ibad, P.O. Raiiriagar, - 
PIN 799 002 D1tr1ct West Pripura 
State of Tripura. 

I. Name of the Respondents : (a) Union of India 

State of Tripura 

The Accountant General s  
Tripu ra. 

fl.Nane of Father $ 	1ea not arise, 

flI.Age of Respondent z 	Does not arise, 

IV, Designation & artiCU.. 

lars of Offjc (Name 

& Station) in which 

enployed * 	 Ibes not'arise. 

V. Office Address i (a) Union or Indi.répresented by theS. 
Secretary., llinistry of Personnel, 
Public h'ievancea and Pension 
(Department of Personnel and Training 

vrnmant of India, New t)elhi. 

The State of Tripura 
..represented by the.. 
Chief Secretary, (bvernmant of Tripur 
Agart&. a. 

The Accountant General, 
Tripura $ Agartala. 

VI Address for service 
of Notice s 	As above, 

cont,.. . . . .p/3 
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3. Prticulc,rs of the order 

(f  

agairis t which the 

application is made $ 	Pursuant to the Judg!nent and Order 

passed by the Ibn'ble Tx'ibunal on 

14.12.1994 in O.A.No..41-./1994, the 

Petitioner submitted an application 

to the Respondent No.2 on 18.2. 1995 

for payment of Special Pay due tothe 

PetItioner for the period he held 

•IB...1:ostsl$ in Schedule..flI of the 

IndIan Administrative (Pay) Rules,3954, 

but the Respondent No.2 having declined 

to re'ipond such representation and 

thereby refusing to pay the Special Py 

as demanded, the Petitioner fileg the 

present application for appropriate 

direction upon the Eespondentg. 

4. Subject in brief z (I), 	That, the applicant while lElding 

the post in Tripura Civil Service 

Grade..I was appointed to the I.A.S. 

Cadre Post on 	 in the 

Senior Time Scale of Pay. The Government 

of Tripura granted Special Pay @ Rg.200/. 

per month for the post held by the 

applicant but the applicant could not 

get such Speci. Pay as the app1Iont'g 

basic pay was fixed at the maximum of 

the Senior Time Scale i.e. Rs.49700/u... 

The Respondent No. 2,in the mean time, 

on 64,1987 doubled the existing rate 

coat.4 • .p/4 
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of Special Pay subject to a maximum of 

Rg. 500/- pr month with effect from 

3.1. 1986, 

(II). 	That, the Respondent flo,]. by Notjfjc.. 

tion dated 6.8.1993 in G,S.R.No,535(1) made 

Indian Minlrlistrative Service (Pay) Fifth 

Amendment Rule5, 1.993 for the purpose of 

amending the indian Admiriistratjv Service 

(Püy) fluleg, 1954 in the ibilowing manner: 

" in the Indian A&ninistratjve Service 

(Pay) Ru1es 1954, in Sc1edu1e.,I11 

under heading "B.Pot5" carrying pay 

in the 3enior Time Scale of the Indian 

Administrative Service Urldt3r the State 

bvernnients including posts carrying 

Speoil Pay in addition to Pay in the 

Time Scale." 

in paragrpIi (3) s 

(a). the first proviso shall be Omitted; 

(b) *  in the second proviso the word 

'further' sh.all be omitted; 

And the said Fifth Amendment Rules was given 

effect to with effect from 8 ,8,1993 most 

crbitrarfl.y and capriciously by the Respondent 

No.]. and by giving affect to such amended 

Rules with effect from 6.8.1993 instead of 

1.1.3986 - the date when the RevIsion of P ay 

Scales of the Central (bverninent employees 

coat.. 0 .p/5 
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(In). 

I 

was given effect to, it has caused disorinii 

natory treatment to the I.A.S.Officerg inclu.. 

ding the Petitioner who held such "B..Pogtg 

in Senior Time Scale. 

That, the Petitioner filed 0.A.No.,/94 

before the Thn'ble Tribunal for quashing 

and/or modifying/amending the provisions of 

the Thdian Administrative Services (Pay) 

Fifth Amendment Rules, 1993 for the purpose 

of giving effect of the amendment with effect 

from 1. 1. .1986 - the data when the revision 

of Pay..soales were given effect to and also 

for an order directing the Respondents to pay 

SpecIal Pay @ flg 	 per montI from 
13/5/88 to, ]/]/89 and @ Rs.400/.. per mon'h 

to 	 to ttio 
from 2,//89 to U10 9a 3]/12/1992 
applicant which he Is entitled to by virtue 

of holding the post in A.1.S,Cadre in the 

Senior Time ScW.e and the Ibn'ble Tribunal 

disposed of the said O.tt. ..IAI,../1994 on 

14. 12.1994 with the following direction z 

" In the lIght of the above discussion and 

with the position of law being discussed we 

direct the applicants to apply to the 

appropriate authority for payment of the 

amount of arrears of the special pay as 

claimed in the respective app1Ication, 

The authorities concerned may take 

administrative decision and pass suitable 
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orders on those applications subject to 

the second. proviso to Rule 3 under the 

heading "B..Potg 1' in 8ohedule III of the 

Thdlan Administrative (Pal) Rules, 3.954 

and eligibility of each of the applicants 

with reference to the periods for TAUch the 

payment is claimed. Such application to be 

filed within one month from the date of 

receipt of a  copy of the order. The 

concerned authority shall dispose of the 

applications as far as practicable within 

3 months from the data of receipt of the 

Same from the respective applicants." 

A copy of the Judgment and Order passed by the 

lbn'ble Tribunal on ]*.12.1 94  is annexed and 
N1X is 	 marked  

(IV). 	That, in accordance with the Order pasod 

by the }bn'ble Tribunal (Annexure i) the 

applicant submitted an application to the 

Respondent No4ofl - .2.95 for payment of 

the Special Pay s  but such representatIon has 

not been responded and thereby the Respondent 

No.2 has refused to pay the Special Pay as 

claimed by the .pplict. 

A. copy of the said representation submitted 

by the applicant on 18.2.96 is annexed and 
AI'INX 	2 	. 	marked INNXtJRI 	2. 

oont... .p/7 
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Facts of  the 

-1 7t 	 _ 

The applicant declares that the subject 

matter o the petition and provisions 

of 1u1es agalnstwlttch he wants redressal 

is within the jurisdictIon of the Tribunal, 

The applicant further ded ares that the 

application is wIthin the limitation 

prescribed in Sec,21 of the Administrative 

Trjbun&. Act, 1985, 

As stated in pixragrapli 4 and 8ubi.paras 

(1) to (IV) thereto. 

Jurisdiction of 

the Tribunal s 

8. Details of remedies 

exhausted : 	 In a000rdanóe iith the Judgment and Order 

passed by this Thn'bla R Tribunal on 

14.12.1994 in O.A.No.. 2..,/1994, the 

Applicant submitted an application on 

]. . ]995 vide Anneu re 2 to the Respdt 

NO.2, but witlxut any response. 

That, the PetItioner filed 0,jt11,)j5,.. 

of 3994 for grant of Special Pay 

and such case has been disposed of 

by the Jbn'ble Tribunal on 14.12.94 

(innexure 1) and accordingly 

having not received any reply to 

his representation dated 18.2,95 
(Anriexura 	2) the Petitorjr. 
files the present petItIoi. 

cont.. ..p/8 

9, Mttepg not prev.. 

ously filed or pending 

befre any other Court 

IN 



all 	8 	s. 

10. Reliefs sought * 
	

In view of the facts mentioned in the 

11 

foregoing paragraphs, the Petitioner prays 

for the following reliefs $ 

(a). 	for an order directIng the Respondents 

to implement .  the Judgment and Order of the 

Thn'ble 1'ribuna]. Dated 14.12.1994 in O. A.  

No. iSV 1994 and to pay Sp ed al Pay @ Rs .500/.. 

per month from 13.591988 to U ].1989 which ha 

by virtue of his IDidIng the 

post of Joint Secretary during the said period 

and also @ Rs .400/.. per month from 2. L 1989 

to 31.12.1992 by virtie of his lXlding the 

post of CommissIoner of T&res and excIse and 

Director of InformatIon, Cultura.1 4tCfairs& 

Tourism, both uncer the Government of TrIpui'a; 

(b). other reliefs which the Applicant is entitled 

to under the Law and the  equity. 

Interim Order, If any prayed for t NIL. 

corit.. 0. 0 .p/9 



11. ParticUlars of Postal. Order/Batik Draft in respect of 

the AppUcation Fee $ 

Number of Indian Postal Order 1 3 67 yjc,796 of Rs.50/., 

Name of the Issuing Post Office * 

 Date of issue of the Postal Order * 	177)  

XV. Post Office at which payable t Guvahati. 

12. List of Enclosures s 

(i). 	Copy of the Judgment and Order passed by the 

Thn'ble Tribunal on 14,12,1994 in O.6j../1994•  

Copy of the representation submitted by the  

Applicant on 18.2.1995 

Vokalatnapn 

(4), Postal order for R9,50,'. No.ttE •.52.2g . 

VERIFICATION 

I, Shri DoK.Bhattaharje$/o. Lt, D0  !1oBhattach'j 'a 

aged about 60 years, retired from (bvernm8nt serVice as a member 

Or.  I, resident of SO,lkliaura bad, PoOeRamnigar, PIN 799 002 1  
District West Tri.pura * State of Tripura, 

do hereby verify that the contents of paragraphs 4 1  4(1), 4(11) 9  
4(IV), 79  8 and 9 are true to my personal knowledge and the rest 

of the ibragoi.ng application are my humble submission and prayer 

and that I have not suppressed any material fact, 

c- k 	 D Vjjy y' j 	(\p\IL 
Dated ; 1 f/i July, i99. 

/  
Place s 	 8ignature of the Applicant. 
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CCTRA 	
ild5TFT1 C TR1UAL ,GUJH 	

6C 

Dtc of (rd 	
This the 1th Day of 

Just ice Shri- i.0 .ChaJdhC 	,VICCCh rmn. 

Shri C ,L.Str1lYi 	
, Mber (Adrnthlst rtiVe) 

(1 •  

Ppplft ant 
Shil S.K.CarULl 	 . . 

-Vo 	 Respondenteso  
Union of India. I Or, 	 , • 

Shri 	S.N. 	Gupta 	 - 

- RespOfldC1t 

Union 	of 	Irdic 	Ots. 	 • 	• 	
, 

. 

Shri 

	

Chidana nd z 	I3rdafl 	 . 	. 
pplC3flt 

- Vs - Respofldeflt5s 

Union of 	India 	0t5, 	 . 	. 	
. 

MpplC8flt 
.e 	 . 	. 	

, 

Shri 	D 	K,hatt 

- Js - 

,5 	- 

RespOfldeflt 

Ui3fl 	of 

uA,uo.152 / 94  

Appticaflt , 

Shr 	Nareflh ChvidV 	Deb 	 , 	, 

Respondents.  

Union of 	lrda 	Ore, 
 

0. 4,No.S3/ 94  

Applicant . 

Shri 	Sukhvfldu 	iash Sen 	 . 	. 

 —Va - . 	RespondentS  

Union of 	pdi9 & Qr, 	 . 	. 

Applica  ntfl 	Shri S.Roy, 	Adjocate 	in 	all, the 

For the applicat ions. 

: 	M,r G. S armO ,Addl .G.S,C 	in 	all the 

For the 	Rpør$eflt5 
applicat tn5. 

CIP  m 
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All t hu 	p zip pli'c a t i ori3 mn'olv 	Eame OU cst ions 

arid the facta er alvo imi)cr, hcnc c these ere hinn 

disposed of by this. cemmon order. 

AII th t-- J,x appljcnts are retired IAS officers. 

Their grievance is that they have beendeniEz special pay 

from the date of tn?it respective appointments to the cadre 

post in the 	riior time sbale in the lAS till the date of 

their retirement and that that action of the respondents 

is illegal and has caused great h3rdship to them. 

Applicant in 0. A.90/94 Shri S.N.Gauli c.lams 

special pay at the rate of ,400/— per month from 19.6.8 

to 31.10.91 on Lhich date he retired. The'aplicant in 

r''- 	 t. '' 	 hc rate c" 	.500/...per 

month for two periQs ramaiy, 16.b.67 to 17.a.6b and from 

7.1.94 to2,2.94 and at the rate of F.400/per month for 

the period from 20,8.88 to 6.1.94 (The learned counsel for 

the applicant states that this is the correct claim and 

there is !oth erQr in that respect in prayer clause—b). 

The applIcant rOtIred on 28.2.94. The applicant in D.A. 

1$0/94 Shi C.N.8rdh4n claims special pay at the rate 

of .500/ pet brit;h from 18.3.90 to 31.7.90 and 4.11.91 to 

12.5.93 and ,at the rate of I.400/per month from 1.8.92 

to 3.11,91 arid 13.6.93 to 5.8.93. He retired on 31.3.94 6  

The applicant in b.A.151/94 Shin D.K.8hattacharjee claims 

special p&y at the irate of .500/-.per month from 13.5.88 to 

1.1.89 and at the rate of I.400/—per month from 2.1.89 to 

T 
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31412.92, HP retind ripm sevjc on 3147,93, 1hc applJant. 

In 	 Shri. trih Chrndx.e Dc'h cI: nperil r'y 	t 

the rate or t00/.per month from 22.3.8 to 31 0 5.90 and at 

the rate of 	500/nper n3,th from 1,6.90 to 29.2,92 1  He 

retired f r o m serdce bn 29.2 6 92. The appUent .1.0 0.4.i53/9 

Shri Sukhndu ikeh 50r claims special pe' ef; the rate of 

Rs.500/..per flIoith P &3fl 	 27.2,88 and rpom 18,,90 to 

31.:3.92 and at the ratt,  or 	00/per month rtotn.. Z.i2.88 to 

17.,90 4  Shi S.4anuJ$ w8O appointed to the IRS cadre post 

on 1948,8. 5hri Si,1960ulAO was appointed to the IRS cadre 

post on 15,5.87, Shri C,N.Bardh,an on 18.3.3, Shri D.K. 

Shattacharjee on 13.5.88, Shri I4.C.Deb on 22.e.$8 and Shri 

S.B,Sen was appointed to the IRS cadre post on 5.7.88. The 

c pplicants on appointment in the IRS cadre post were fixed 

in the senior time caJë of .3200-15th and 26th-100-3700-12- 

ra; 	ci 	at. 

namely .4700/—, 

2Oqdthe heSding "8 	Posts barryipg pay 

in the senip' tiOic oioale of the Indian Adminitrative Service 

under the 5tqtb 	 jncludin9 posts Oarrying special 

pay in addiUori 	py in the time scaie' in $cheule III of  

th Indj8n 	00*4'e S 	c.e(Pay) Rules i54 9  provides 8 

() ThØ State 0overnment qoand 
06411be compøtønt to grarst a 06 ,04$4 1  
pa for øny 00 thØ poeta spaclfedir 
this part o the Schedulø ithr thdi 
iidua1.y o with roffirohoe to e qroUp 
of C16is a atoh posts 8 

(3)The amount of any spcIHl pay which 
thay be sanctioned by the State Govern -
tienta under * 1ause (2) shall be .200, 
it,0O, F$s,I0Q, F,450 or 	509 as.may 
?I'Um t.me tO time, be cotcrminad by 
hØ State Covethtflent to,erned : 	Shall 

Provided tbst pUy P14,4special pay 
nt exeed the maxirnum pf the pa' scale 
o wh&Ch special pay is attached : 

ontd.,. 14/- 



contd.0. 

Ii 

2 

10 

Provided further that the pay in Selection 
ade together with special pay shell 

not exceed k.6 150 per ñonth." 

We are concernEd with the fitst pro'leo o—t -he clese 3 which 

provides that the pay shall not exceed rnxi mum of the pay 

toQcthEPr witri the spclal payi As etatd earlier the pay is 

.4730/ maximum and the applicants went the epaciel pay as 

claimed by them to be ed1e.d thteto within the limit of .6150/-

per month under the second proviso. 

5. 	The filing of the application has presumably been 

occasioned by reason or the Indi2n Administrative Scrvice(Pay) 

5th Amendment Rules 1993 which came into force from 6.8.93 
of the 

(Annexure 7A in O,A.90/94).AmendmerRuleS have been made by 

the Central Government a?te' consultation with the State 

Governments voricerne(. -1 in excrc4se of the powers bonferred by 

sub-section(1) Cpf 	tcUor 3 of'the All India Services Act 

1951 (61 t.c 1951) 1 hp-se rules omit the fi rst proviso to 

clau 	 trc i edinçj b-PLbc 	ce.. r'ii 	, 	. 	L. 

time etc. in Schedi4e III of the Indian Administrative Service 

(Pay) Rules, 1954, Thø word 'further' lsomitted from the 

second proviso. Pribr thereto the position was that by virtue 

of the first ptoiiso ot clause 3 special pay was not paid. 

The respondent Nq,1 have prodiced a circular issued by the 

Government of 	 I'Unlstry of Personnel, Public Grievances 

and Pensóns (0ep000-rt of Personnel & Training) bearing 

No,11030/?/U7-.AS1Z) dated 1.1.08 (Annexure R-i in O.A. 

90/94)4 However, we find that to be not relevant for the 

question on hand a it relates to personal pay and not to 

special pay. In tile rspective uritten statements filed by 

Union of Idji, it is contended that the applicants (in 

respective cases) were not C1.igible to draw ahy special pay 

'I 



r 

5 - 	 H 

in vic' of thc 1i.r1tt ion pad hy 	prpIO to 	leUs 

mcntjond 	 t l 	ih contended b rcptndent No.1 

t h at the ra: ion 	bin tt restriction effotive from 

1.1 66 subsequct :o th 	mondtiofl$ of 	 ctu 

Pay CommiiOr, w 	:nsuri tht 	fict9 in thetc grcdes 

(I.e. senior tittU 	CE? hd AG 	f' thL A$) who 	dawirir 

E pr.,cipj pay did not drew rnoie pay than the of ficers who Ure 

in the rEspeCtiVE' hihtV grades but were not n reccPt of 

any special pay. Thb dispensation in the Sclttion Grade 

of thc II5 to aliow pay and special pay upto .6150/- in 

the revised pay csics as per the second provisO to clause 3 

has been ,ii eistñCe so as to tnaintain an incr seriice 

parity with the ::ot of DIG in IPS uhich is a super' time scale 

of this 	vlce ftoe pey bale is f.51006150/. This 

lioLvr dL,L: 

under con3dr Lc. Since untU the Fifth amendment of the 

Ru'es arad fi ptovision was to limit the pay to the 

maXimUm of the 	and tpecial py was not to be paid the 

app1iCa5 hd hO 	sifl to demand the sarna. The fifth 

amendinent HLI I oil cenF into f'01Ce 8f 	pp148ht unpt tø 

appicant j.p OA149/ 	($,N.C4pta) and in  

Bardhfl)
Od4Ihe epicants chtuhi that the 

teneit of the ith amendment Ruis 1993 phquld also be 

exthde t ti 	arz they hoUd e paid the arreS fot 

tht periods 	4ich they havø olcirned the special pey 

in the 	 app.icatiOfl$ by applyihg those rules. It 

.s çonteriid b? 1i flp' that athoUch the rUjjts have not 

been made èxr4iBty applicable 'uttoePeCtiVY the benefit 

thetOf cariqt b den4fsd tç) thb5O lAS officers who had 

aw 

/ 	 - 	
0 ri t ci... 	6/ ' 
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S. 	 5_ 

iI L 	th d ~.Ne o r tt l e 8erdrn(flt i.e. 6.8,93 
etilet 

d 	 41 6 
cut ft d j t e , it i F. 	baitto 

thi' ir nu r 	Y iQr diff ez'entiFt.thQ btwan 

the of 1icEV who ritid prior to the - cut off date nd 

those who rEt yed tlEfter that the ofiiCet- who etiid 

esrlier and thi ofiic 	who are in service after the ct 

off detc fi 	. hcr:iQLflCOUE group holding the eflG post 	nd 

cannOt b dtviSdSd 1ntO,)8Se5 artificiallY, that makincj 

the 5andci tUiES pro st$.VQ in O peration has resulted in 

ditriflinati'1 being (Used to thoce officers who have 

retiled prior to the cut off date like the applicants 

xCpt two. içi this (oflhaCtiOfl reljeflCC is placed on a 

d@çjiOfl Of the Curta 
Administrative Tviburl, Chanigarh 

acch 	ie LI 	co 

 

or kiitc*rfl $jngh —vs Unicri of India & Ort. 

	

c 	v. 4-Cl-" 'w44e1) - 

reported in A10 1990(Z) (CAT) 58A 	
that .Ca3 

of special pa' in the C a sh of  lAS officers in the Time 

Scale of uniorAdmf &trsti' 	
td8 as otafld in Rule 9 

dauBs 3 of he UiiiCIød Pay ules was challenged. 
It was 

held that e0parphl , XY thure JD no rational basiS for 

differantietiflg baafl officers who are in the senior 

time scale/jUflioL' administrative grade and officers who are 

in the seie0tion gradø of lAS in the matter of special pay 

and thus tho protisiPn (Rule 9 clause 3) violatesdoctriflb 

of equality enshrined in Articles 14 and 16 of the 

It was observed thus 

in order to ensure equality of 
trautnant between two sets of officers, 

the firit. proviso to clause (3) of 

Sch'!,nJ%JlElII of Pay Rules- under the 	 -. 

	

a uJ Lng (3 Po st a ca r ry in 	_t _anio-r 

t im scale of lAS nder—t0 aeno-r4iEWB 

c a-of 4 -fr6  under the State Governpants 

etc1 including posts carrying 4peci3l 

p5/ in addition tpay in the time scale 

as 	u nd ud by 

tt1L__ 
5 * 	 - S  

-. 	 S 	

- 	 - ': :- 	 ---------- _ -S 

k 

V 

V 



_______._____*_____._r,__._.___..___ 	•._- . ._., 	........ . 

r PH n I C r, ci€) R1b 	çEhroi 
te 	Lt 4n(i irij iL, lieL4e to be qathftJ 

bping vo1iv cf1iticie 14 and 16 of 
the3tutj0tjs 	i(r.ri 	t) 

Cdnçitcnt.y wtrt hape findjnrjt rcollo uihg ODdLr u 

rcf r - 1ng to tL€J 	t'tij 	as 	xitOci prici tc the Fifth 

.'mendrabt i.t'it-roduc'Ed ofl 6.e.93; 

"ThE 	rcntj:r&nt to 50hedul.41I tci Py 
fijj e gi, un:r the heaci r.g 	e.-Post 	ccrry.inçi 
p> jr the senior time scale of thc 1A 
urci•i i t.ht: 	Gover1iiii.nt s ircj.ucii n 
pcd.r;axiying special pay in acSdition to 
py (.h1 tine scale as per rule 9 of the 
afl';r i.ni Pa) Ru 1cs" .1 s 

reto
uashed  to the 

	

Yt.E: t p o.iic altr&s 	lays dci:n that 
U € •y plu ; spci&l py stiil not exceed 
the Ii4)1fl.LJfl of the Psy ecile to wh.th 
the ip pp, 441 pay is attchd, at ben 
dL:1n1inE1tory and ult la virea of Articles 
14 'd 16 of the Constitution, In other 
word the special pay ttchad to a poet 

	

s1J be to id to the 1I 	offtceT in 
addition u.  the pay in the aeniot: time 

c;eli0/1016 r 90m l. nist rative ty'ju1c', Hn.pt'p,  

I  a t-~ L 41 11 un,i I octud."  

6 o 	TI,jj dacii:.tun uz.rnciered on 20.3.89. Apparently 

amendment wi,41 introduced threafter by the Fifth Amendment 

Rules 1993 from 648.9.- The amendments are: in tune with 

this dacisi,oh. As roga rds thio daisjon the respondent No.1 

submit in their written, statement that the r8pondents 

have filed pri 6LP against the jucgment in the Supreme 

Lourt which has barj adnittad in Septeiber 109.t1owever 

no stay of t4i 	Plip antstion of the Tr.Lbuna.s judgment 

was gratec 1J1t thu tault the ceiling was Iot applied 

in the ca of thii applicants (in that case) and their 

py and spic- 4.el p-y  toethér was allowed to axceed the 

nximum or' hu 	 py sclss in Which they 

were placd bn ptIDviiofl8l bptis #  subject to the 	

A. 

- 



fi 	cut c0rr:. 	of 	t 	SL P 	I ho rpnt E 	hev. f'urthr 	st.t td 

tn.t 	in 	a 	rJtci 	11 o' c tnc t 	rrado 	to 	th E Union Iini5try 	of 

La, 	that 	Nird. stry 	cpin'd 	tht thc 	tT 'L jUdomrt ' 3 y 	be  

ir 	iEnrtcd 	in 	rE;pFct 	of, 	t.h ppJ.ic Ori 	y & nd 	i f 	consider -. 
ne: 	!sery, 	it. 	ma.' 	L:E 	t.nd e I d to 	l) 	by t 8ki nc.1  zdrr,.-'Lrilst rti 

dE:jjon in this bthe1.r 1  The laruec.E of tc pzracraph is not 

clear. In t he cont:i, t hP reference appears to be made to 
ti 	plic antc in tho two cae s hforc thc Chandiqerh Srh 

dcicd on 2O.3JP Piitam Singhoese) (supra) 1  Even though 
acccrdjr'. to he ifrjtttn stt,ement tho Ninistry of Law had 

opined that, if col - oz, idred necessary the bcneflt of t. he said 

ju;rcn€ may bE extondeld to all by takin admInistrative 

dE:Lsion irl that 	ehalf, yet no such dcclsion has b(:,en tekrti 

by te Govermen: so as to extend the sarn bonefit to th• 

r:r.r4 	 rin4r thf in 

1 C)r ti L,  unit en atatement t h c I EE prcicit to 1 have 

steted as rc)Uow ; 

tI n  the meanwhile, Government of India 
suo motu initiat6d action to consider 
changes, in the Pay Rules so as to 
iLitigate the genuine grievances of the 
promoted officers to the maximum 
extent.possible. As a result, it was 
decided that sirce the said ceiling 
had been working mainly against the 
interestc of the promoted of ' ficeus, 
this ceiling need not be Continued in 
the. Pay Rules. Accordingly,.notjfjcaj05 
were issued on 5.8.93 to do away with 
the said ceilino from the pay Rules 
for the three All India Services, 4s 
per the general principles of finajj 
poriety, however, these amendments 
were made prospective in nature 
making them effective from th date of 
tseir publication i'nthe Official, 
Gazette vIz. 6.8.93 1  

HohJever excpt (ft tbrtfjntiOn as regards prospective operation 

of the rir, Amopdipent Rules as mado above the other 

contd... 9/ 
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cbntentlofl5 ral. sc:d h thP respondent No 1 which F h3 a 

cet out 	bo 	dc.; nt. ni 	sr1,ly run çC)tF tC) 	hç cont€ntiri 

of the ppli.ente L 	r'id.iy ngxce with t:he VjaLJ teker by 

the Chndih eric;h ici fritam 5inçh'8 case arid the reaQrS 
Ec 

 

adopted in 	

I 

fc) f.It is therefore not necessarY 

to enter intO ahy rh d3sOU 	on of' all thosi ponts 

which were cani :ed in th 	iumoflt With rpt?ct, therefore 

we rollow the eai•:I :idQrfleh an i 	ur opinion it uqually 

app1i$ to th pt fl~~'!A 003110a nts " 

7. 	Hwe.'er, 	q ue5ttOi as to whetheF her0fit can be 

gi/gfl retrQspeti1i 1 Y prior to 6.8,3 needa to be dealt 4th. 

in pu vtu the pOitiQi or %.he of f'icot e t 	prior to 

5,8.93 and 	thoø ho cort4.n.Je to hold the 	pot5 after 

that data uoi1d not be 1if'feflt. 1h rfth Arndrnent RuleS 

' 	
the pxIStiflC) rules which 

placed rest raint oh .iiibiUY fot spc 	pay 0  in 

00nnCt1Ofl a refell
rice to the decision of the Supreme Court 

in the case dI' AU .ndta ResrVe Bank Retired Qfficers 

Associati0 	
Ur4ori of India, AIR 1992 s.C. 767 would be 

apt to b madc. irt that. decision the deCj$1°fl of the Supreme 

arid Ors. vs Union o India, AIR 1983 
COurt in 

 

,C 130 hu ben rcjiiPEctre and it is obaerV9d (in para 10) 

as follou5 

flrakara'8 ugment (AIR 1983 SC 130) 
has jtselt drawn a dj.st.iflCtiOfl between 

N
xistirQ acherneand a new cheme, 

ere an exiStifl9 sbheme is riSed 

r libaraU6 all those uhQ are 

cjovetheC by the said scheme mUst 
rdtflarilY receive the benefit of such 
re4sion of libot8l1BL0fl and if' the 

atb dtt8 to denY It to a 
grQ4 

it mcst USttY it  

m th tht.1 	of Art IpI 1 
	rd 

myst shoW that R 	
yQuP $s 

deni.ed the beheft pf 	
viOfl/ 

liBAtiOn an ound ra"' ,ahd not 

contI. , 
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;rt 
DCiY on t hc uhim end ai° o th 

St 	E • he U 	1?1n 
priflCtP 	

is tht 

atE 
dCid$ to revi 

the St 5tin poiOfl 5hC0 

C 	
00nt 	the 

cO1 	orflt 	to penSi0flt 	it 

	

or nar1Y t3 	
the enef 

and dcn 

	

of the pensi0 	
the 

	

to othCr by dra 	
on artii 

0rr un? which canPt be justirt 

Cr. 
rat i0na ground and 15 ho1lY 

t.e with the ohe 	
jntehd 	tO b 

As 	efl 	
htB 

Nfth mendtflent Ru1(S arC 1 the 
	urC 

of rev 11flQ an 	
ib 	

thC old prOVi0fl uhjC 
pa:ed 

a rest :LPtiOfl or the 	iUm of pSY P1 	
PY, 

uritt 	stat' 	0 	
No. does 	

5ct out anY 

rati0fl be1 fo corsf ting the benefIt o 1i8xattn 

(subtt to 2nd 
pD0 

to caU5e 2 in 111V SChCdU1$ O 

Pay abpJe) prosPC 

veil from 5,8.9 Indeed 

	

r ;iT htJ 	
th 	Lh 

haVC be? 	
jn order 

to mitigate the 9enuifle 

imum exten 

grieVaes of 	
prOm0t 	

0 ficet5 to the max
t 

and that 	
the Min1ry 0 	aU had 0 ifled that 

possible 

the benefit 	
be xtd 	

to 
11 b tkth9 

admifli5tT8ti 

deCi4°P n that behaif although 
O opifl 	

s eems to have 

been 	
pe3t3 

it may e done so retros 
ht 	 takifl 

P Ct1  
b 

HouE 	he U58 	
8xpte551° 

n81 i is capable of 

in 	sU(P 
efl hO5E 0fcet5 

who 	
retited prior to 

1h( Po'4 rule 
that a fisc8 	egt5tt0fl 

uould 

ord 	
e pro5Pett'Y Unless 

0 p rat 	

5 	çja1Y made 

pp:Li 	
r et OSPtE 	

gould not be ap1tc8ble in 

reaP?t or 	ule9 i qeSti0fl uhich are more 

deCi51° or 

in the 

nature or a 	
deciSor 

in the Uht o  

the tDbUfl 	
Thus th 	

3ppeat8 O roa° to 
takS a 

( 
' 	

ontd..' 11/ 
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diffcrcrt viCu then taken by the Chandicarh Bench and on 

parity of rcasonlfl9 the ratio can be applied to officers 

who retired prior to 6.B.93 as they can be described as 

similarly situated persons. However thE observationS of 

rm 
Cnurt In Reserve Bank Retired officers Association's 

42 
1 

o  

case (supra) in parS 10 once again have to be noticed where 

it is said thus : 
0 - 	 ..1. 	 fl 

"But when an empioy 
entirely new scheme which has no 
connection witi the existing scheme, 
different consider8ti015 enter the 
decision making process. One such 
0ns jderati0fl may be the finalcial 
implications of the scheme and the 
extent of capacity of the employer 
to bear the burden. Keeping in view 
its capacitY to absorb the financial 
burden that the scheme would throw, 
the emplOyGi would have to decide 
upon the extent of epplicablitY to 
the scheme. That is why in ç Nakara's 

this Court drew a distinction 
uLjCC 	cc.rt 	CE' of' an €x1tifl 
scheme in its liberaliSed form and 
introduction of a wholly new scheme; 
in the case of the former all the 

	

pensiofler5.h 	a right to pension on 
uniform basis and any di-,iSiOfl which 
classified them into two grOUPS by 
jtroduCing a cut off date would 
ordinarily violate the-prinbiple of 
equality in treatment unless there is 
a strong rationale discernible for 
so doing.Sfld the same can be supported 
on the ground that it will subserve 
the object sought to be achieved.BUt 
in the case of a new scheme, in respect 
whereof the retired employees have 
no vested right, the employeer. can 
restrict the same to certain class 
of retirees, having regard to the 
fact situation in which it came to 
be introduced,the extent of additional 
financia1!.butth3t it will throw, 
the capacity of the emp10Yert0 bear 

the same, the feasibilitY of extending 
the scheme to all retirees regardless 
of the dates of their retirement, the 

availabilitY of records of every 
retiree, etc. etc.' 1  

III 

On the touchstone Of these g uideliflifl our opinion 

the Fifth Amendment Rules hytO 
be extended to pre 6.8.93 

tti 	f' 
retirees as thee are i the 

n'e o continuance of the 

: ui- 	•1 

contd... 12/+ 
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xjtjr rule uncer which special pay wcv payable in a 

libaralised forai anc it is not as if for the first time 

pc:ial py  has been introduced by the Areridment rules. 

in that view of the matter the retired lAS officerc have to 

b€ treated to have c,  right to receive the special pay 

within the jimit set in second proviso. Any classification 

of the officers into two groups by reference to the  dEte of 

publication uf Amendment Rules 1993 particularly as the 

object to be achieved by the amendment is to mitigate the 

. 	gefluine grievancjof promoted officers would be discrirninat- 

It. s grievance can not be only of officers who happen to be 

in service on 6.8.93 or thereafter. There is no discernible 

rationale in purporting to do so. 

91 	 An the written statement the respondent No.1 have 

• 	 -. 	, 	t 	- 	 - 

prop-riey, amendments were made prospective in nature making 

them effective from the dateof their publication in the 

official Gazettee viz. 6,8039 The respondents also seek 

to justify the prospective operation of the rules by 

contending that the ratonalG behind the restviction was 

to ensure that officers in these grades who are drawing 

special pay do not draw more pay than the officers who are 

in the respective higher grades but are not in receipt of 

V 

special pay. This according to 

at maintaining parity with the 

which is a super time scale of 

is R.5100-6150/.. Although the 

that the applicants continued 

respondent No.1 is aimed 

post of DIG in the IPS 

this service and whose pay 

said respondents concede 
.e 

behold supe-r time scale 

which carried the special pay but contend that they were 

not entitled to draw the special pay in view of the fact 

contd.... 13/. 
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t ht a their py in iI 	
i.OT tI 	 wac fiX 	St L 

5 1mu of th gdl ie 	
lhc; sid rpOt 5  

'hi 5 p 	hensi° that ii th amended 
rules are 

also expr6  

a pplied to th€ ePp1ibEt then it wOuld be 
op8fl end and 

0ther promotd 	fiE3t5 may el 	
f' step in for grant o 

We find flO 

similST 
beflefit's on one pretext 

o r the othCre  

e cor;4,enti0• In 8dvnciflQ these 

forcC inny of thes 

contentions the re sponde nt s are trying to compare 
the 

position of 
pp liCEtfit'a with 0fficc5 in other srViC85 

bVCrlO0kirQ 
that ih saying so they are admittiflQ thst as 

between the same 	
f 0fficers, namely, 

lAS, they re 

fcrmin two groups and 15 
teatiflg them unequallY. Moreover 

wa thOUght necessary to be made even 
if the relaa ti0fl  

, 	• 	 .H 

there would h t a stronger 
rEa son to do so in r88peCt of 

those ho rettBd priQr to 5,8,93 whOse pre revised pay 

Cl6 Ua 	pt c llp4aab8 ujt the raVS8d scalG. the Rules 

intended to be 

do 	contafl\ flY 
4nciicati011 that these wer$  

made prosV)Qctivs 
in operation to avoid 

similar claim from 

0fficers 	
er sOrViC. 

Under the ciroumatenpee 
uha' belOfl to oth  

ropriety Cafl BtiSG aS contended 

no questiOi of fnancel p  

by the re8Pifldt5* 
How ho grievaflcS f the 

0fficers 

from the ther 	V4C8t if afl 	should be dealt with 

is a matt 	for tu CmtD*l Govameflt to tackle 

idpafldeIfY ;3rld that cannot 
justify giviflQ discrimina- 

tory traztm'EI 	
;': the same homogeneous class 

of 0ffiCarS 

by bringLr squ a artifiCi5l divisiofl between them 

rasulttfl in voatiOn of principle of 
equalitY. 

	

- 	 contd...6014/" 
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Hcncr wc rjcct. tht: 	contuntion 

10.- 	W thi' fo 	hld that thc 1tt-r+e4-n contiric - 

in tic f1rst p - cvs tc clause 3 under the hedinc "B—ots 

ctc. 1 ' in sohodu1c JU or the 	IndiE.ri AdministreijvE 	Service 

(Pay RuJe) 19 wa rict applicable to the eppliCants 	and 

they are entitli'd to clElni the special pay for the periods 

mentioned by thE3rn subct to the qualifications, firstly, 

that at the mattl trr:a they should have been holding thc 

post in the grode which attracted payment of special pay 

under thr, IAS('iy) Ru1es1964 and ,sccondly,subject to thE 

second proviso to clause 3 restricting the maximun 04 F. 

6150/ per MoInth o  The consequential payment of arrears 

can be made proi;icnal1y subject to the result of tre 

SLP pendino in the Supreme Court against the decision of 

-..:.h 	l:rH- 	.' 	 r(r' - 	cr- 	•, 

in the case or Opplicants in the two cases before the 
I 

Chandigarh Bench, Needless to say that the decision of the 

Supreme Court in that SLP should also govern the cases of 

the present applicants., However in the absence of any order 

of. stay granted in that SLP we see no reason as to uhy the 

respondrts should not consider the claim of the applicants 

and allow the same prisionally at this stage. 

11. 

 

The ifficulty that however arises in our way to 
is 

grart relief in above terms,by reason of the fact that the 

applicants have apprcahed this Tribunal without first 

- - approachinq the rspondcnts with their claim for payment 

of the spcil pay in view of the Fifth Amendmpnt Rules. 

If even thereafter inspite of the decision of the Chandigarh 

contCl.,. 	15/-. 

- 	- 	 ;;:.119  

.100 



- 	
- 

Ecnch and th opinion of the LaL' iritry a iricated in 

the ,ritter, stateflE'flt thc respondents UCtC to refuse to 

rnt them trw peyrnent then that 
uould have afforded the 

applicants a cause of action to epproach thiE Tribunal for 

suitable relief. On 
the present frame of the aç,licaticfl5 

all that can be done is to declare what the pcsitiofl of law 

is relatincj to the claim o f the applicants. The entire 

exercise of hearinq thus turneO to be more o academic nature 

which however became 
inevitable as respondent No.1 have 

asserted in the written 
stetement that the rirth Amendment 

Rules are prospective 
in nature effective frcn 6.6.93. 

Moreover in 
the absence of the legal position being clarified 

by us if the applicants were to apply to the ajthorities 

concerned thpt.  WAF, 
most, ii ke1y to be rejeCtEd in view of 

the stand takar, b, the rcspcGCt No . in tn 	rittun stat 	Ht 

we therefore thOuqht that in order to secure the ends of 

• 	 justice it was neCe8SarY for us to express our 
opiniOflOfl 

• 	 the correct position of the law rather then.reqUire the 

applicants first to apply to the respondents and thereafter 

again approach the Tribunal if their prayer Qas refused. 

12. 	
Mr Sarma, the learned Addl.C.G.S.0 for the 

respondents sbmitted that the reliefs claimed are barred 

on that ground the application should be 
by limitatiofl and  

rejected. 	
Roy on the other hand submitted that the 

8 ppliti0fl5 
have been filed in view of the amendment of 

the Rules made on 56.93 and therefore the bar of limitation 

does not arise. In the cirCumt9flce9 of the case we are not 

inclined to hold that the claim is barred by time and in 

any event we are inclined to condone the delay in the 

interest of justice. 

ontd... 16/- 

- 



AVAJ  ;?cv—_1 

06 

To 

- ----- - - 	 - --- rn- 

.4. 

R C"114f Secretary to the 
r$nt of Tripura, 

Sbjoct :.- Grant of Special Pay to lAS Officer 
regarding of restriction on pay plus 
Special Pay not exceeding the maximum 
of the Scale. 

Sir, 

I had made an application to the Secretary, 
ppointment & Services.Department on 31.7.92 

praying for grant of Special Pay to me for holdin 
the following posts f or the duration noted agains 
each, in view of the decision of C O A S T. (Chandigarh 
Bench decision in QA No.369 CHof 1987 (Pritam 
Singh Vs. Union of India ).A copy of the said 
application is enclosed for ready reference : 

Duration of holding the posts 

Joint Secretary 	13,5.88 to 1.1.89 
Special pay 0 Rs.500/-. P.M. 

Commissioner of Taxes! 2.1,89 to 31,12.92 
Director, ICAT, 	0 Rs.400/..- P.M. 

Theé posts carried Specialoav  
as per the Notification issued by the State 5ovt, 
But infortunately the same was not sanctioned to me. 

Finding no other alternative, I made 
an application to the Central Administrative Tribunal, 
Guwahati being Case No.QA/151/94 for a-decision. 
regarding payment of special pay as aforesaid. 
The Central Administrative Iribuna, Guwahati has 
upheld my claim and directed me to apply to you 
for payment of the amount of arears of the -special 
pay s claimed by me. An extract from the decision 
of the Central Adminjstratjve Tribunal Guwahati 
is enclosed herewith for ready reference. 

	

• 	 I shall be extremely grateful if arrange 

	

U 	-  
ments are made to pay the arears of Special pay 
to me within the period of 3 months as stipulated 
by the Tribubaj.. 

	

As stated. 	Yours faithfully, 

	

Datet,Agartala, the 
	

( D.K.Bhattcharya ) 

	

18th 11-"Oruary,1995. 
	Rtd.Addl .Secretary. 

Nk 


